( By Hon. G.S.Sherma,JM) S

R

In this petition u/s.l9 of the Administrative ¥ﬁﬁht“ j-

Act XIII of 1985, the applicaent has prayed that the fufthm%wh ‘

enquiry on the basis of the charge sheet served on the a;;L};a.

cant be cancelled in view of the revocation of the suspension
r of the applicant made in connection with the said

orde

inquiry.

2 It is alleged that the appllcant while posted as Postal

Assistant, Fatehpur was plac

by the Superintendent of Post Offices, Fathehpur- respondent ; i@ z

ed under suspension on 19.10.1985

no.,2 in respect of a criminal offence under investigation - gy
against him and he was thereafter served with a charge sheet  £”
“ containing five articles of charaes of misconduct against him. fﬁ-

The applicaent submitted his statement of defence and during the

pendency of the disciplinary proceedings, his suspension was

It is allzged

k-
licant that after his reinstatement, he was orally

& revoked by the respondent no.2 on 14,9.1987,

by the app

\.,{ | . . .
informed by the cffice of the respondent no.2 that he was
reinstated as all the charges against him were found to be
baseless and there will be no furtker inquiry egainst him.

This, however, did not come true and the apglicant knew that

e

the enquiry against him was still going on and sume interested

jere trying to get the applicant dismissed from service

He filed this

persons v
without giving him any opportunity nf hearing.
petition on the ground that in view of his unconditicnal

reinstatement nc further enquiry against him can continue

and the proceedings on tThe basis of the charge sheet served

on him be cancelled and quashed,




raiﬁea on ﬁaha*rf of i;m Sppiwa% 1Ls
the naces&ar? record, Clause (ﬁj ﬁf’fﬁf%.uﬁ_c

Rules, 1965 pra#1des that an order of suspension mﬁ“”f

or deemed to have been made under this rule shall cﬁnti

to remain in force until it is modified or revoked by tth
'q

authority competent to do so. This rule does not provide
that suspension once made Or deemed to have been made
cannot be modified or revoked during the pendency of the
disciplinary proceedings. We have also not been shown
any other provision of law under which a suspension made
under rule 10 can be';mde only after the conclusion of the
disciplinary inguiry. There is nothing on recard to show
that the disciplinary inquiry against the applicant has
been concluded, The information the applicant is said

to have received is only from the office of the responéent
no.2 and that too orally. The applicant has not produced
any @ocument to show that any finding was ever recorded
by the enquiry officer oOr the disciplinary authority
exonerating him of the charges levelled against him. There
may be vaerious reasons for revoking the suspension dur ing
the pendency of the disciplinary proceedings and it is not
necessary for us to ascertain the reasons for the revocat-
ion of the suspension of the applicant. For the purpose
of this case, the enquiry against the applicant is still
in progress as stated by the applicant himself snd merely
hecause his suspension has heen r evoked, we cannot guash

the further proceedings on ithe basis of the charge sheet
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there :Ls no point for aﬂﬁiﬁ&éﬁﬁm

4.

admission stage.
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